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BEFORE HON’'BLE SHRI MANOJ KUMAR AGGARWAL, AM
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(Hearing Through Video Conferencing Mode)

3MIHIUA T/ 1.T.A. No.1921/Mum/2009
(Frafor af / Assessment Year: 2004-05)

Banihal Holding Pvt. Ltd. AT DCIT-Range 8(1).
Nirma House, Ashram Road V— Mumbai
Ahmedabad S
RTYreRary. /S 3ms 3M¥yd./PAN/GIR No. AAACB-4694-E
(0 1ﬂ?ﬂ?ff/Appellant) | : \ (W?ﬁ/ Respondent)
Assessee by | : | Withdrawal letter-24/02/2021
Revenue by | Ms. Shreekala Pardesi-Ld.DR
AT Pt AR/
Date of Hearing 12/03/202f1
0T &1 ARG / 26/03/2021
Date of Pronouncement
3eA/ORDER

Per Manoj Kumar Aggarwal (Accountant Member)

1. At the time of hearing, registry placed on record assessee’s letter
dated 24/02/2021 wherein it has been submitted that the assessee has
opted for settlement of dispute for the year under Direct Tax Vivad Se
Vishwas Scheme (VVS Scheme), 2020 and therefore, seek withdrawal
of the appeal. The Ld. DR did not object to the same.

2. In view of foregoing, the appeal stand dismissed as withdrawn,
however, with a liberty to assessee to seek restoration of this appeal in

case the aforesaid declaration filed under the scheme is not accepted,



for whatever reasons. For the said reason, the assessee’s request for
transfer of this appeal to Ahmedabad benches becomes infructuous.

3. The appeal stands dismissed as withdrawn.

Order pronounced on 26" March, 2021.
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